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Sir BARTLE FRERE then moved
that Mr. Laing be added to the Select
Committee on the nbove Bill.

Agread to.

ARTICLES OF WAR (NATIVE ARMY.)

\

Sik BARTLE FRERE moved that
the Bill * to make certain amendinents
in the Articles of War for the Govern-
of the Native Officers and Soldiers in
Her Majesty’s Indian Army” be refer-
red to o Sclect Committee consisting of
Sir Charles Juckson, Mr, Erskine, aud
the Mover, with an instruction to
present their Report within six wecks,

Agreed to.

MUNICIPAL ASSESSMENT (RAN-
GOOK, &c.)

Mr. FORBES moved thet the com-
municetion from the Foveign Depart-
ment, which was reported this day, be
referred to tho Sclect Committee on the
Biil ¢ for exteading certain provisions
of Acts X1V and XXV of 1856, to
the Town and Suburbs of Rangoon, and
to'the Towns of Moulmein, Tavoy, and
Mergui, and for appointing Municipel
Commissioners, and for levying rates
and taxes in the said Towns.”

Agreed to.

The Council adjourned.

Saturday, January 26, 1861.
N PRESENT :
The Hon’ble the Chief Justice, Vice-President,
and C. J. Erskine, Esq.
No other Member of the Council
. wes this doy present, and the Vice-
President adjourned the Council till

Saturday morning, the 2nd February,
at 11 o'clock.

Saturday, February 2, 1861,
PresexT :

The Hon'ble Sitr Henry Bartle Edward Frere,

Senior Member of the Council of the Go-
vernor-General, in the Chair.

Hon’ble C. Beadon, A. Sconce, Esq.,

Hou'ble 8. Laing, and
H. B. Harington, Esq., | C. J. Erskine, Esq.,

H. Forbes, Fiq,,

LEGISLATIVE COUNCIL.

Pussengers’ Aet. 40

LANDS FOR PUBLIC PURPOSES.

Tre VICE-PRESIDENT vead &
message, informing the Legislative
Council that the Governor-General
had assented to the Bill * to amend
Act VIof 1857 (for the acquisition
of lund for public purposcs).”
LICENSING Oi* ARTS, TRADES, AND

DEALINGS.

Tur CLERK presented to the
Couucil a Petition of the DBritish In-
dinv Association, concerning the Bill
“ for hnposing a Duty on Aris, Trades,
and Dealings, and to require dealers
in Tobacco to take out a liczuse.”

Mz. LAING moved that the Peti-
tion be printed.

Agreed to.

STATE PRISONERS.

Tne CLERK presented to the
Council a Petition of the Bombay
Associntion against the continuance of
Act III of 1858 (to amend the law
relating to the arrest and detention of
State Prisoners). ; .

Mr. ERSKINE moved that the
Petition be printed.

Agreed to.

LICENSING OF ARTS, TRADES. AND
DEALINGS.

TrE CLERIX reported to the Coun-
eil that he bad received a communica-
tion from the Commissioner of Pegu,
relative to the Bill ¢ for imposing a
Duty on Arts, Trades and Deunlings,
and to require dealers in Tobacco to
take out a license.”

Mr. LAING moved that the com-
munication be printed.

Agreed to.

ENGLISH PASSENGERS' ACT.

Tue CLERK reported that he had
reccived a further communicaticn from
the Home Depurtment, relutive to the
question of extending the provisions
of the Imperial Passengers’ Act of
1855, to the carriuge of Passengers
from India, under the authority convey-
ed in Section 99 of that Act.

Me. BEADON moved that the
communication be printed.

Agreed to. -~





